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'IN: THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

I 99 
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I&CN AppIicant ( s) 

Versus 

~...O.....Responclent(s) 

Oitice note as to 
Sr. No I Date 	 0 r d e1r S 

	 action (if any 
taken on order 	- 

47 
	

I 

	 k6- 

19.5. 	 }ard Shri D:.haiasant, 

learned counsel for tln applicant 

ia
nr the

VIA, 	 6 

ntral Governuent • The applicant 
hd worked on daily wage basis from 
December, 1992 in Group 'D' cadre 
with intermittant . .Op..ga 	rr 	lu, 

Two posts of GroppD cadre are now 
vacant in Jharsuguda }ad Office. 

ii~,- 
The grieve nce of the applicant in 
that two outsiders are now working 	\ 0 

against those posts on daily wage 
basis as ca sua 1 labours a ri his case 
has been ignored. He wants in this  
petition to be conhidexed for the 	H 
said post on daily wage basis. 

In the circumstances of this 
case, it will be approprjLte if the  
applicant makes a representat ion to 
the Senior Superintendent of POst 

0ffice, Sambalpr Division(kes. 2) 
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(C) 

Office n)te as to 
Order with Signature 	 action (if any 

taken on orr 	- 

within one week from to-day for 

consideration cif his casefhe Senior 

Super inte nde nt of P0s t Officess,  SI mba 

Div ision (Respondent 2) shall dispose 

of tt said representation within thri 

weeks therafter. 

Serial 
No of 
Order 

.1 

Date of 
Order 

9.8  .9 1 

The application is disposed of 

at the admission stage. 

}nd over copies of the orders t 

- the eppisel for both sides. 

. L 
tNi (AD141NISTRAT1) 

hr 	I 
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2. 29.11.c6. Heard iri D.P.DhaIsarnari-t, 

counsel for the applicant arid Sri 

-khaya iKumar r4ishra, Adril .Staridi rig 

Counsel for the respondents. In this 

application the applicant prays for 

a djrCtin to rspondent ib.2 to 

engage the applicant on daily Wage 

basis instead of engagiric any outsid 

Jo further prays that the Registry 

be directd to senl a copy of the 

order dated 19.8.96 to respondent 

iO2 direct1r. o ar as the first 

  

  

prayer is concerned, it is not possibLel 	- 7y 	(jr 
to issue any direction in that reqard 	 v- ia  
Since the C.A. has been disposed of. 

dith regard to the other direction,±xE4 

dri Akhaya iJishra, Addl.Standjn Cu e 2 

for the respondents, has alrea:Iy 

received a cocv o this order arid it is 

his duty to communicate the same to 

resoondent 1',2. It is stated that b- 

5ne it. 	{cuever, th 	e:ist1v sy 

- ',--- .---,- - . . 


